Reection of applicationsfor certificate of registration
December 12, 2001

The Reserve Bank of India, in exercise of the powers conferred on it under Section 45 IA of
the Reserve Bank of India Act, 1934, has rejected the applications for certificate of
registration submitted by the following non-banking financial companies:

Name of the Company Rejected on

1 M/s. Trustwin Finance Company Ltd., November 29, 2001
13/14-B, Sub Plot, Kurla Andheri Road, Mumbai 400 059.

2. M/s. Dargoba Finance Company Ltd. November 29, 2001
Post-Chinchani, Mangrul, Taluka-Khanpur, Dist.Sangli,
Maharashtra

As such, the above companies cannot transact the business of non-banking financial
institutions as defined in Clause (a) of Section 45 1A of the Reserve Bank of India Act, 1934.
The companies have also been prohibited from acceptance of deposits under Section
45MB(1) and prohibited from alienation of assets under Section 45MB(2) of the Act without
the prior permission of the Reserve Bank.

P.V. Sadanandan

Asst. Manager

Press Release : 2001-02/683




